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from Shri Alladi Krishnaswami :

“Since my return after the last session, I
have been ill and in bed and as yet I am not
able to walk about. In the circumstances I
request you to accord permission under article
101(4) of the Constitution to be absent from
all meetings of the Council during the current
ssession.”’

Is it the pleasure of the Council
that permission be granted to Shri
.Alladi Krishnaswami for remaming
absent from all meetings of the Council
during the current session ?

(No hon. Member dissented.)

MR. CHAIRMAN : Permission to
remain absent is granted. Mr. Tyagi’s
Appropriation Bill.

!

~
————

“THE APPROPRIATION (No. 3)
BILL, 1952
T MINISTER ror REVENUE
AND EXPENDITURE (SHRI MAHA-~
viR Tyacr) : Sir, I beg to move :

That the Bill to authorise payment and
.appropriation  of certain  further sums
from and out of the Consolidated Fund of
India for these tvice of the financial year 1952
-53, as passed by the House of the People, be
taken into consideration,

This Bill arises out of the Supple-
mentary Demand voted by the House
of the People on 12th December 1952.
A copy of these Supplementary De-
mands has already been laid on the
table of the House and copies thereof
Thave also been circulated to the hon.
Members.

The Demands for which this Bill
.authorises withdrawals of moneys from
the Consolidated Fund of India amount
to Rs. 10-36 crores, of which Rs. 8-99
«crores are in the Revenue Section of the
Budget and the balance of Rs. 1-37
crores in the Capital Section.

The largest single item in the Re-
venue Section is that of Rs. 4:30
crores for payment of compensation
to sugar factories on account of re-
duction of controlled prices of 195I-
52 stock of sugar. The House is fully

[-20 DEC. 1952 ]

Bill, 1952 2594 .
aware of this and has already passed
a Bill on it. The eutire payment will
be covered by the proceeds of the special
excise duty now levied on sugar so that
ultimately there would be no expendi- |
ture to the Government.

Of the balance of Rs. 6 crores, a
sum of Rs. I-23 crores is required
partly for additional expenditure on
existing schemes of relief of displaced
persons and partly due to fresh influx
of refugees from East Pakistan. This
involves no new policy.

It also includes a sum of about a crore
of rupees (Rs. 98 lakhs) largely for
payment of compensation for damages
to immovable property during the last
war in certain arcas of Assam and
Manipur and for payment of terminal
compensation in respect of lands and
buildings requisitioned during the war.
The provision in the original Budget
on this account was made on a rough
assumption as to the value of claims,
which require detuziled verification at
spot, sometimes in the absence of reli~
able records. 'This is not a new item
of expenditure but has been in existence
since partition and is gradually dying.

A payment of Rs. so lakhs to the Coal
Mines Stowing Board on account of the
proceeds of excise duty on coal and
coke is another major item. This is
a statutory payment under an Act and
follows the actual collections of duty,
which become known only after the
close of the year. The payment in
effect represents reimbursement of
duty already collected by Govern-
ment.

Purchase of paper by the Stationery
and Printing Department is expected
to cost Rs. 47 lakhs more this year.
This has been necessitated by larger
indents from the paying Departments
like Posts and Telegraphs and Defen-
ce, which will reimburse the waole
of this expenditure.

A sum of Rs. 25 lakhs has been in-
cluded for payment to the State Gov-
ernments of the arrears of bonus they
earned on  internal procurement
and export of indigenous foodgrains.
The Scheme has been discontinued
with effect from 1st January 1952
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but due to late receipt of claims an

expenditure of Rs. 25 lakhs has be-
come necessary this year.

The de jure transfer of the territory
of Chandernagore to India  with
effect from the gth June this year has
necessitated the inctusion in the Cen-
tral Budget of the receipts and expendi-
ture of the territory. The various
services in Che ndernagore are expected
to cost this year Rs. 22 lakhs, for which
"a provision has been made in the Sup-
plementary Demands. This will be
almost covered by revenue receipts of
the area snticipated et Rs. 21 lakhs,

A sum of Rs. 16 lakhs has been pro-
vided for larger putchascs of paper and
other stores for the India Security
Press. This is an ordinary fluctuating
charge and depends on the demands on
the Press and also on prices, which
have incrcased since the Budget was
framed. The expenditure will be more
than covered by the additional receipts
from the sale proceeds of the Press
products.

The Supplementary Demands also
include a sum of Rs. 12 lakhs for ex-
penditure cn Nagrota Relief Camp at
Jammu. This expenditure is incurred
by the Government of India on behalf
of the Jammu snd Kashmir Govern-
ment and is treated as a loan to that
Government in accordance with the
arrangements which have been in force
for some years.

The other items included in the Re-
venue Demands are—

(i) a sum of Rs. 12 lakhs for famine
relief in Kutch;

(ii) a sum of Rs. 10 lakhs for Tripu-
ra and another Rs. § lakhs for Man-
ipur for revision of scales of pay of
the employees so as to bring them
in line with those in neighbouring
States ;

_(iii) a sum of Rs. § lakhs for com-
munity projects in Bilaspur;

(iv) a sum of Rs, 15 lakhs for addi-
tional expenditure on Posts and
Telegraphs Audit recoverable from
the Posts & Telegraphs Depart-

ment * and
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(v) a sum of Rs. 16 lakhs spread)

over a number of items.

The additional demand of Rs. 1-37 _
crores in the Capital Section of the
Budget is for the Central Tractor
Organisation and is required for pay-
ment for machinery, equipment and
stores ordered last year but expected
to arrive this year and for purchase
of additional tractors. A part of the
Supplementary Grant will also be
spent on a pilot project of land recla-
mation in the Maikala Plateau of
Vindhya Pradesh. The expenditure
will be recovered from the State Gov-
eInmMments concerned.

The House will thus notice that the
items of expenditure provided for in
the Supplementary Demands and
for which an authorisation for drawal
of moneys out of the Consolidated
Fund of India is sought through this
Bill do not generally involve any new
pblicy. They are mostly either conti-
nuance of the cxisting services or. exten-
sion thereof. The hon. Members
will also observe that out of the total
amount of Rs. 10-36 crores, items ag-
gregating to over Rs. 7 crores are self-
balancing and will be covered by re-
ceipts and recovcries, They are—

(1) Rs. 4.30 crores for compensation.
to sugar factories to be met from
special excise duty ;

(ii) Rs. so lakbs for payment to the
Coal Mines Stowing Board to
be covered by the coal and coke
excise already collected ;

(iii) Rs. 47 lakhs for purchase of
paper by Stationery Department
to be recovered from the paying.
Department ;

(iv) Rs. 21 lakhs of expenditure on
Chandernagore to be met from
revenue receipts in the area ;

(v) Rs. 16 lakhs for purchase of pa-
per and other stores for the India
Security Press to be covered by
receipts from sale proceeds of
Press products ;

(vi) Rs. 12 lakhs for expenditure on.
the Nagrota Relief Camp to be re-

covered from the Government of”
Tammmn and Kachmir -
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(vii) Rs. 5 lakhs for Posts and Tele-
graphs Audit to be met by the
Posts and Telegraphs Depart-
ment ; and

(viii) Rs. 1,37 lakhs of expenditure
of the Central Tractor Organisa-
tion to be ultimately recovered
from the State Governments.

The net expenditure will, therefore,
be of the orcer of Rs. 3 crores only.
I move.

Surr C. G.K,REDDY (Mysore) :
Sir, just one clarification. In the
several items given there, 1 find that
some Ministries heve been clubbed
together. For instance, Works,
Production and Supplies—there the
two Ministries are clubbed together,
Is it possible for the hon. Minister

. to give ceparate figures ? I do not
know wkecther eccounts are maintained
together.

Spr1r MAHAVIR TYAGI : Well,
the Ministry is prectically one.

Surr C. G. K. REDDY : But two
Ministers.

Mgr. CHAIRMAN : Production
a different Ministry.

SrR1 MAHAVIR TYAGI : There
was one Minist1y in the psst and only
this year the Ministty has bteen bi-
furcated. Production has gone to the
other Ministty ¢nd that has bteen.
separated. But this pertains to some
expenditure which relates to  the
Ministiy when it was a joint Ministry.

Mgr. CHAIRMAN : Motion moved:

That the Bill to authorise payment and
_ approprlation of certain further sums frcm
and out of the Consolidated Fund of India for
the service of the financial year 1952-53,
as passed by the House of the People, be
taken into consideration.

is

SHRI P. C. BHAN]J DEO (Orisca) :
Mr. Chairman, last year’s first batch
of Supplementary Demands for Grants
were presented to Parliament in Sep-
temter 1951, while this year’s first
part of similer d¢mands has been pre-
sented to Parliement in November,
1952. The present Appropriation
Bill is based on this. When Supple-

Fa

[ 20 DEC. 1952 ]

Bill, 1952 2593

mentary Demands and Demands for

Grants are presented so late in the year,

a large amount of unauthorised money
is likgly to have been drawn from the

Contingency Fund pending the sanction

of the Lower House. The total am-

ount of Supplementary Grants and

Appropriations on both recurring and

non-recurring items under discussion

is 10,30,10,000. I would like to know

how much of this sum has already

been met from the Contingency Fund.

I would also like to know why a state-

ment of such drawings from the Fund

has not been appended to the booklet .
on the Supplementary Demands for

Grants for the information of the
Members of Parliement.

This sum of Rs. 10,30,10,000 is in
respect of the General Budget only. I
would like to know how much has been
drawn from the Contingent Fund for
the Railways up to date. I would also
like a statement of monthly drawings
from the Contingent Fund and an
assurance that the total of 15 crores
under that Fund has not been expended
up to date. It has been the experience
of the past that the schemes fo: which
moneys are granted on Supplementary
estimates remain mostly unspent. The
Public Accounts Committee has refer-
red to this state of affairs. I should
be very grateful if the hon. Finance
Minister will kindly show me that he
has cut down Supplementary Demands
to the minimum of what is likely to be
spent before the 31st March of 1953.
It would also be illuminating to know
if any savings are likely to be made
in the original budget in view of the
fact that over-budgeting has been the
common practice in most of the De-
mands for Grants in the past. It
would also te useful for us to know if
the trend of revenue has so far teen
according to the budget scale as it has
teen revealed—if 1 am not misteken—
in the other House the receipt of the
o crores from Pakistan expected this

yesr, has not materialised so far
Neitker the Demand for Supplementary
Grents nor the Appropriations Bill
make any additional provision fox: the
repayment of loans. In the originat
budget atout Rs. 1,250 crores were
provided. This was before the re=
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sumption of sales of the 3 monthly
treasury Bills of September 1952.
These new ticasury Bills of Septcmber
1952 onwards, will become due for
payment in three months. Why has
this repayment not been shown as a
charged appropriation ? It will be
a source of great satisfaction if the
Finance Minister can let us know the
month of the current year, 1952-53,
for which accounts have been closed
and I would like to be informed about
the position disclosed from April
1952, to the month up to which ac-
counts have been closed on the revenue
side. Have the eccounts of last year,
1951-52, been finally closed by now ?
If so, light on the actual revenue sur-
plus for 1951-52 as against the revised
surplus of Rs. 93 crores, anticipated
last month, would be a source of great
satisfaction to us. 1 am very sorry
to see in the Supplementary Buget, in
the supplcmentary appropriations, that
no provision has been made for
writing off the irrecoverable loans of
the Rehabilitation = Ministry. Vote
No. 78 sanctions a sum of Rs. 65,000
for the Ministry of Rehabilitation.
Five years of rehabilitation work have
not been enough to solve the problem
of displaced persons, although more
and more money is demanded for this
purpose.  Is there any possibility of
the purpose for which this Ministry
was created, being ended, inten years’
time even ?

Sur1 B. C. GHOSE (West Bengal) :
What will the Minister do ?

Surt C. G."K. REDDY : He will
be thrown out of employment.

SuRr1 P. C. BHAN] DEO : I think the
same remarks apply to Vote No. 79.
About 70 crores of rupees have so far
been spent on loans to displaced persons,
but these loans are not being properly
realised from the Stutes through whom
they have been disbursed. The re-
coverable amounts should be properly
assessed and charged to this head as
soon as_possible.  Vote 83 appro-
priates Rs. 12, 29,000 to famine relief
in Cutch. In this respect I have to
remerk that not all famines are caused
by the failure of rains and by heat
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waves as has becn mentioned in the
booklet for Demands for Grants. It
has been the experience in China,
1 think, that the hoarding policy of
landlords, in order to get better prices
for their grains, has been at the bottom
of the chronic famines which infested
the Chinese continent, much more
than the depredations’of the Yellow
River.

Votes Nos. 84, 85 and 86 relate to
the appropriations of a total of Rs.
20,209,000 in connection with Bilas-
pur, Manipur and Tripura. I would
like to know in this connection if the
increased expenditure of these areas
are being met at least partly, out of the
increased revenues from these tracts.
In Madras, the budget literature, if 1
am not mistaken, usually shows the
revenue expected from new schemes,
along with the cost of such schemes.
It would be illuminating if our Central
Budget literature would also show
similar anticipated incomes or revenues
from new schemes of expenditure. I
would also want to know the particular
year up to which the accounts of Mani-
pur have been closed and whether the
revenue and expenditure of this area
have been balanced. Regarding Tri-
pura I would like to know if the Govern -
ment have satisfied themselves that
the increased expenditure on revised
scales of pay and allowances in this
area will not raise the local price levels.
Regarding Vote No. 88 , dealing with
miscellaneous expenditure under the
Ministry of States, two comments seem
to be called for. Rs. 11,62,000, in
this connection is stated in the De-
mand for Grants, to be recoverable
from the Jammu & Kashmir Govern-
ment. Have the States Ministry satis-
fied themselves that Jammu  and
Kashmir can repay this sum ? We
should like to know in how many in-
stalments this sum can be recovered,
and when the payment of the amount to
be recovered is likely to begin ?Vote No.
188—I am sorry No. 118—appropriates
Rs. 1,36,33,000 from the capital outlay
of the Ministry of Food and Agricul-
ture. I understand that the origind
provision of Rs. 1,94, 44,000 for the
Land Reclamation Scheme included
about Rs. 28 1/2 lakhs for interes;
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.charges paid from capital. This Sir,
4 submit is the surest way of invitiug
bankruptcy in the general finances of
ithe country. The sound principle
lies in the fact that we should meet
unterest charges from revenue and not
from net capital account.

This brings me to the end of my re-
marks on the supplementary budget
.appropriations. Finances  constitute
the lifc-blood of the nation and it is
the duty of every representative of
the people to pay vital attention to this
.aspect of our national life so that our
finances may be based on sure and
sound grounds for the welfare of the
nation and the country as a wholc.
To this end my remarks are dedicated
and I sumbit chem, through you, in
that spirit, to the House.

Mgr. CHAIRMAN :
Kapoor.

SHR! J. R. KAPOOR (Uttar Pra-
desh) : Mr. Chairman, I  welcome
this departure today from the practice
which has been followed hitherto in
dealing with the Appropriativn Bill.
Hitherto we were asked to treat the
Appropriadon Bill merely as a formality
and there was not much occasion in the
past for actailed discussion of the pro-
visions of the Bill. But, I am glad
Sir, that it has been possible for us to
enter into a detailed discussion of the
«<ontents of this Bill. But then, Sir,
I am rather sorry to have to submit
that we had not been given an oppor-
tunity to discuss the demand for
Supplemen.ary Grants after they had
been presented to this House. It were
much better if we had been given an
opportunity to discuss these Demands
-even before they were discussed in the
other House. I make that submission
for the simple reason that it is not
open to this House to make any alter-
ations in the grants that are sanctioned
bythe other House. If those grants
.are placed before this House for dis-
cussion in the first instance, the dis-
cussions here will have the advantage
-of having some influence on the Mem-
bers of the other House, because we
«can only make our recommendations
and our suggestions ; andif our sugges-
tions and views are in the possession

-
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of the Members of the other House,
they may take advantage of them and
while sanctioning the grants finally,
they may take into account our views
and suggestions. However, as I have
submiticd, heving missed that oppor-
tunity, it is well that we have an
opportunity today to discuss these
things, though this will not have abso-
lutely any ctfect because these grants
have already been finally sanctioned
by the other House.

Sir, this Bill seeks our approval for
the expenditure of Rs. 10,36,10,000
out of rhe Consolidated Fund of India.
We are prepared to accord rhis approval
in the hope and belizf that this expendi-
ture will be well and truly made in
the interest of the general public. But
as we accord this approval, we impose
on ourselves the duty and the rss-
poasibiiity of seecing to it that this
expenditure 1s preperly incurred, that
due economy is 2ffected mn the ad-
ministration and that no amount is
spent in an extravagant manner. There-
fore, our advice with regard to economy
must always be readily available to the
Government from time to time. And
then we must also s2e to it that once
the expenditure is made, we should
check it, analyse and scrutinise it and
point out any irregularities that might
have been committed in the expendi-
ture of Government so that thereafter
no such irregularity might be repeated.
I consider that this two-fold duty
and responsibility, of suggesting eco-
nomies in expenditure and of check~
ing and scrutinising the expenditure
that is made falls particularly within
our scope and duties. It is for that
reason that this House, this Chamber
has earned the designation of a revising
chamber. But as I have already stated,
it is not open to us to regulate the
grants. But our duty and function
begin after the grants are sanctioned
by the other House. Once the grants
have been sanctioned by the other
House, it is our duty and responsi-
bility to see, as I have already sub-
mitted, that the money is properly
spent, that proper accounts are kept.
Therefore, we must keep a very vigilant
eye on the expenditure,

- i
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In regard to these functions and
duties and responsibilities, in order
that they may te properly discharged,
a certain machinery must ke created
and that machinery, I sutmit, must
te in the nature end in the form of ¢n
Estimates Commitice end a Public
Accounts Committee. I sutmit thet

by having these two Commlttccs of |

this House only cin we te in a position
to piorerly edvice the Government
from time to time, firstly in regard to
economy in expenditure and secondly
in regard to the proper zppropriation
of the sums grented. Tthat teing <o,
I would eernestly submit with all the

emphesis at my commend that we must |

take carly siweps ior the {oimation of
these two Committees of this House—
the Estimates Commitiee end the
Public Accounts Comnuttee. It is no
use our teirg told by enytocy thi
we have no control over eXper.civurc.
Trueitis thstitis not open to this Houcc
to have a ssy in the matter of the senction
of eny ¢ morrnt for expenditure. Bui then
our auty and 1esponsibility certzinly ere
there tosce thet the emotnt senctioned
by the other House is prorerly spent end
we shall be failing in our auty if wc
did not see 1o it that the expenaiuic
is prorerly mede. Wc owe it 1o our-
selves, we owe it to Pirlicment ¢nd
atove £ll, we owe it 1o tle country as
a whole, that we should exercise these
dutics and responsibilitics of oursin
an effective menner. I would, there-
fore, earrestly eppeal to you, Mr.
Chaiiman, as the custodien of tke
rights and privileges of this House to
see 10 it that these two Committees
of this House are formed witkout any
avoic: ble delay. .

,

T ¢m not unmindful of the fact that
the otker House Las zliecdy ¢n Esti-
mates Comrmitiee «nd a  Public
Accounts Committee. Let them te
there. But then we 100 must either
have a serarate Estimates Committee

[ COUNCIL 1]

|
|
|

and a separate Public Accounts Com- |

mittce of ours, or in the alternative,
we should have due and proper repre-
sentetion on the two Committees that
have been formed by the other House

I mean we should have a joint Estimates
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Committee and a Joint Public Accoun ts
Committee. My own personal view
is that we should have a 'separate Es
timates Committee because there are
as many as seventeen or eighteen Minis-
tries in the Government and one Esti-
mates Committee cannot scrutinise the
working of so many  Ministries.
during the course of even five years
which is the life of the House of the
People. I am sure hon. Members will
agree that at least within the space of
five years the working of aM these
Ministries must be scrutinised ; and
if thatis to be done, there must be two
Estimates Committees, because our
experience in the other House, when
some of us were there and were on the
Estimates Committee, is that in one
year the Estimates Committee could
not examine the working of more than
two Ministries. So in the course of
five years not more than ten Ministries
can be locked intc by one Estimates
Ccmmittee,  If we have two Estimates

' Committees, eight or ten Ministries.

can be locked into by one Committee
and another eight or ten Ministries can
te lcoked into by the other Estimates
Ccmrmittee.  But if the view of the
Goverrment be that there should be
only cne Joint Estimates Committee,
that could also te done by ocur elect-.
ing a numter of Members to that Com-~
mittee so thet with a bigger Committee
or Joint Committee, we could split
it up inte two sub-committees and one
of the sub-committees cculd see into
a few Ministries and the other sub-com-~
mittee could see into the others. That.
is my submission, Sir.

Similarly my submission is that we
must have a Public Accounts Com-
mittee either one of our own or,
our Members may be asscciated with
the Members of the other House in the
Public Accounts Committee. Sir, .
I make this submission with all the:
earnestness at my command and, I
am sure, while T am making this sub-
mission and making this demand, I
have the backing of everyone of the
Memters of this House.

HoN. MEMBERS : Yes, yes.
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SHrt J. R. KAPOOR: We have
already been in this House now for
about 8 months and even in the initial
stages we wanted that we should have
these two Committees. Now, it is
time, Sir, that we must have these
Committees and I would once again
earnestly request you to see that our
rules in this respect are amended.

Now, Sir, these rules so far have béen
framed by your goodself. Under the
Constitution, it is this House that has
to frame these rules ultimately and,
until this House has framed those rules
you have, of course, authority to frame
the rules which you have been pleased
to do. I do not know when this House
will be given an opportunity to frame
those rules finally ; but, I am not very
much worried about it because the rules
that you have been pleased to frame
with the assistance and in consulta-
tion with the Rules Committee are
there and, we need not wait for that
subject to come up before the House
in order to have amendment in the
rules to give effect so that we can have
the Estimates Committee and the
Public Acccunts Committee of this
House, either independenitly or jointly
with the other House, for they can be
suitably amended by you in this respect.

Sir, in the end, may I request the
hon. Minister for Revenue and Expendi-
ture just to throw some light on Vote
No. 23, relating to External Affairs ?
This additional demand is for Rs.
23,16,000. I think, Sir, the hon.
Minister has not thrown any light on
this item. I would very much like
to know the cause of this increased
éxpenditure.

SHri MAHAVIR TYAGI:
number ? -0

\

Vote

Mr. CHAIRMAN : For Rs. 23
lakhs and odd, External Affairs.

SHRiI J. R. KAPOOR : Vote No. 23
Then again, Sir, Vote No. 100 for S. &
P., Rs. 47 lakhs. The hon. Minister
has told us that more money had to be
spent on the purchase of paper and
stationery. I would like to know how
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this increased expenditure becams ne-
cessary on paper and stationery.

MRr. CHAIRMAN :
States. '

Surr J. R. KAPOOR : Have™the
prices gone up or there is more waste-
ful use of paper and stationery or......

Qouncil_ of

SHrR1 MAHAVIR TYAGI : Prices
have also gone up and there was addi- -
tional requirement of paper.

Mr. CHAIRMAN : Such as the:
Council of States. ¢

SHrt B. RATH (Orissa) = Planning
Commission’s Report.

SHRI C. G. K. REDDY : Probably
as the hon. Menber says it is because
of the printing of the s-Year Plan.

Mr. CHAIRMAN : Order, order. -

SHRI J. R. KAPOOR : Surely not
47 lakhs could be spent in printing of -
the 5-Year Plan. That incidentally
suggests to me what wrong pzrception
my friends on the other siie havs’
and with what coloured glasses thzy
have been looking at the 5-Year Plan.
Now, this is all the submission I have
to make in this House. :

Suri H. P. SAKSENA (Uttar
Pradesh) : I just seek a simple solemn
assurance from the hon. Minister for
Revenue and Expenditure whether this
Appropriation Bill will justify its name
or beconverted into a misappropriation
Bill. I seek a solemn assurance from
him, '

i

I 4 | WP ey

Suri B. GUPTA (West Bengal).
Mr. Chairman, this Demand for Supple- -
mentary Grants suggest to us that
attempts had not been made to find
money for meeting exigencies by saving
money from the sources where it is
being wasted. I would, in this con-
nection, like to draw the attention of the
House to certain cases of wastefulness
in some Departments and I would like
also to show how funds are not being
properly administered.

I would 1ike to start wich Voie No.
5, that is to say, the granr under the

\ -
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Ministry “of  Communications. Sir,
I refer to the Calcutta Telephone
.Service. The Calcutta Telephone
.Service is, as you know, Sir, directly
under the Government of India and
we find there that recently some arrange-
‘ments have been made at the Hare
Street Exchange of the Calcutta Tele-
phone Service for tapping conversa-
tions between citizens of Calcutta,
ose who are not persona non-grata
with the Government. There, Sir,
two men from the Intelligence De-
partment regularly attend with a view
to tapping such telephone calls as they
.consider necessary. This installation
has cost the exchequer a little money;
I do not know why on earth the con-
versation between the citizens over the
telephone, which is supposed to be
-private affeirs of the citizens them-
selves and which should be kept secret,
should be tapped in that manner ?
" Then, why all these arrangements and
apparatus ? I do not know whether
the hon. Minister will admit it, but, if
. a proper enquiry is held, we would be
-in a posirion to prove that certain
. arrangements had been made and I
have also in mind the room in which
it is being done. Therefore, Sir, I
think that when they come here for

Appropriation (No. 3}
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_ grants they should remember that this
is nmot the way to utilise the money
given out of the exchequer—an ex-

. chequer which is running deficit and

- whose prospects are by no means

. bright.

At the same time, Sir, you find, in
the same Department, retrenchment

. of telephone operators is taking place;
retrenchment of telephone operators
- who are found to be not agreeable to
the authorities there. We had
occasion, Sir, to draw the attention of
the House to a particular case of re-
trenchment we t0ok up the matter
with the Department and also I wrote
to the Minister in charge of communi-
cations but, with no result. A certain

. telephone operator, Mrs. Anima
. Munshi by name, had been there for a
number of years. Suddenly, she was

. given the sack. When she confronted

’
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the authorities to find out the cause of
her retrenchment, she was told that on
the basis of cerrain reports which would
not be divulged to her, she had been
retrenched. Naturally, she took up the
matter with the higher authorities and
the same explanation was repeated.
I took it up with the hon. Minister
here and he wrote to me saying that
on the basis of certain reports she had
been retrenched and there could be no
remedy. I made little enquiries and
found out the report......

Bill, 1952 +

MR. CHAIRMAN : Mr. Bhupesh
Gupta, that is an economy measure-—
retrenchment. Why are you com-
plaining about it.

SHRI B. RATH : It is not economy ;
it is false economy.

MR. CHAIRMAN : Look here,
I do net want you to go into other things
except the Ministry of Communica- .
tions Re-appropriation Grant. Kindly
speak on this particular thing. So
many mistakes are occurring in thig
world that we are aware of,

SHrr B. GUPTA : I would draw
your attention because this is the only
occasion. In the other House they
can move cut motions and all that.

Suri B. C. GHOSE : Sir, the ques-
tion is that if there were economy
measures, there would be no need for
this Supplementary Grant.

Mr. CHAIRMAN : I am talking
about that particular incident, about
that retrenchment.

SHrI B. GUPTA : If we give them
money, I say thst they should be
properly uscd. If we have to pay the
piper we should see that we call the
tune.

Mr. CHAIRMAN : Yes, but......

Surt B. GUPTA : Just listen to
what happened. Now, the same story
was repeated. Imade enquiries and
I found that she had been retrenched
on the ground that she went to see off
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some of the released detenus who went
back to Dum Dum Jail I happened
to be one of those detenus. At that
time detenus were released on parole
and then sent back to jail. She was
not at all there ; somebody resembling
her was there. I know her name;
if you see both of them you would feel
that both are sisters. The police
sent a report that Mrs, Munshi was
there, and on the strength of that report
she was retrenched. After all, these
things were found out. Suddenly the
Department and also the Minister
wrote to me saying that she had been
retrenched because she was not at all a
permanent employee, and that her
name had been entered on the perma-
nent list by mistake. That is to say,
for two years she had been shown as
permanent by mistake ! Now, all this
of course was en afterthought even if
she was at all a temporary employee
and by mistake had been put on the
permanent roll, for that mistake this
employee should not be victimised,
somebody else in the higher office
should be victimised. As a result of
this, the entire family, which had come
from East Pakistan, was stranded, and
I suppose, is still stranded. That is
how things are happening. I would
ask the hon. Minister, when he comes
here for a very generous grant to be
given him to consider this matter and
look into such state of affairs. We
know that mistakes of this sort are
also taking place with regard to ad-
ministration of funds. Therefore, it
is time you rectified such mistakes.
It is not at all a case of a genuine mis-
take. This was done with a view to
covering certain things that might
have been otherwise divulged and
put the Ministry in a wrong position.

Appropriation (No. 3)

There is a provision here also for
stationery and printing. *It is Vote
No. 100. Here again there is waste-
fulness. In 1948 certain orders were
placed with foreign firms for the supply
of peper and some of this paper is s*ill
lying uncleared in various docks. I
got a complete list of these. The
matter has been brought to the notice
of the authorities by the union concern-
ed, but no step has been taken.
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Accordng to the estimate of those-
people i is found that the paper which:
is lying uncleared and which by now
must have been damaged is worth
about Rs. 6 lakhs to Rs. 7 lakhs. The
other day, in reply to a question that
I put in the House, the hon. Minister -
admitted that certain consignments -
of paper were lying uncleared in the-
docks, but by the rime we could come to
supplementaries, the question time was
unfortunately over. I think the hon.
Minister who is piloting this measure-
should look into this case, because
it is a clear case of a waste. This case
also calls for inquiry and investigation.

Then, we have to grant a little more
money to the External Affairs Depart-
ment. That, Sir, is a very piivileged
department  because of very many
reasons. The other day, in reply to a
question, the hon. Minister admitted
tnat some of the Government repre-
sentatives cutside live in horels like the
Dorchester, the Riftz and similar first
rat2 hotels whzre very, very rich people
live. After all, we are a poor country
and we need not prerend to be very
rich, and when we send our people
oufside, it is not necessary that they
should go and live in such rich places.
I am talking about officers. I am not
talking about the President or the Vice-
President : that is a diffzrent matter,
and we can go into that later. When
I. C. S. officers or members of the
other civil services go there, why should
they be asked not to live in such hotels
as the Dorchester ? Or, even if they,
do not Live therz, wHy should such
high rotes of allowances be given to
them ? I think that is also a waste of
public funds. After all, you can main-
tain the respectability and dignity of
your country by living in very modsst
places. When in the old dyys Gandhi-
ji went to London h. lived in small
houses with pecple who were by no.
means millionaires. If that was the
position than, we hzve nor now suddenly
reached a stage wnzn we must go ind
stay in the Dorchesrer or ot the Ritz
or othersimilar establishments or hotelse.
I hope the hon. Mirister will lc ok info
the mrtrer and save a little money
from being wasted that way so that it_
can be put to better use. o
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[Shri B. Gupta.]
Then, Sir, there is 8 demand for
grert for the administration ¢f Chander-

nagore. The administration  of
 Chandernagore is directly under the
Central Government.” It has got

nothing to do with the State Govern-
ment. The Local Council there has
been dissclved, and the administration
there is now entirely bureaucratic,
and there is no popular control what-
soever on the expenditure. We find,
that, on the one hand, retrerchment
is takirg place, while on the other cer-
tain expenditure which used to be in-
curred with a view to ensuring certain
amenities to the local people has been
cut. down and the morey is being di-
verted to some other channels. Ycu
will find from the details of the expendi-
ture in the statement Rs. 5,000 are re-
- quired for motor car repairs, etc. Law
charges account for Rs. §,500. Office
expenses require extra Rs. 9,600. Now,
this is a very small town. The popula-
tion would be just a little over 50,000,
and the area would be less than 2 1/2
square miles. It is actually a very
small town, and still you find that an
elaborate administration has been set
up. Normally a small municipality can
handle this matter. It was being done
by the Local Council efficiently, ¢nd
they used to spend money economically.
But now the whole thing is under the
Administrator who is, I believe, a
member of the civil service. He is on
the one hand discharging employees
of the lower grades ard on the other
incurring exper diture for certain items
which have no relation to-the proper
civic administration, as this statement
will show. Why shoyld Rs. 5,500
_be required for law charges, and why
should maintenance and repairs of
motor vehicles egain require Rs. 5,000,
for a town administration of that sort ?
There is plenty of scopc for cconomy
there. But you cannot do it untiland
unlcss the administration of Chander-
nagore is placed in the hands of the
- citizens of Chandernagore, until and
unless the administration of Chander-
nagore is being saved from the hands
of this bureaucratic Administrator.

And, Sir, there is a great amount of
_ «discontent there agzinst this Adminis-
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tration and the situation is being made
worse as a result of certain measures
that are being introduced there.
Therefore, Sir, before we sanction
this grant, we have to complain against
the manner in which funds are sought
to be used in such places.

Same applies to Tripura. Sir, what
do we find there ? Now the repre-
sentative of the Central Government,
who is there after his adventures in
Telangana—I mean Nanjappa—is
running the show there entirely on his
own and in total disregard of the in-
terests of the people in this country.
He is a thorough autocrat there and the
money that is being spent has no rela-
tion to the just requirements of the
people. Lot of waste is being made
and the Government does not consider
it neccssary to instal there any popular
administration, which has been the
universal demand of the people of

ripura. Now, Sir, they want to set
up there a sort of Council which will
he filled with people of the same faith
and that will mean neither efficient
administration nor ccoRomisation of
funds. I would like, therefore, the
hon. Minister to take that also into
consideration.

About Manipur, Sir, there again, it
has becen complained by the people of
Manipur including the members of the
Congress Party that the Administrator
there had allowed foodgrains to go out
of Manipur and that brought about
food crisis there and created scarcity,
a5 @ result of which a large number of
people suffered.  Representations had
been made to the Government and no
steps whatsoever were taken. Now,
we should like to know as to how these
things would be remedied and how
theee gricvances would be met before the
moaev is sanctioned.

Then, Sir, there are some grants for
the rehabilitation of displaced persons
—Vote No. 78 and Vote No. 79. Sir,
we entirely agree that more money
should be spent for the rehabilitation
of displaced persons because that is a
very important obligation for us. But
wc have to see how this money is being
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spent. I come from West Bengal
where a lot of East Bengal refugees have
come. Now it is not enough to make
grants only. In fact we want more
money for rehabilitation of the re-
fugees. But the question is how this
money is going to be spent and who is
going to administer the funds that are
sanctioned. We found, Sir, that when
the new influx of refugees started, the
‘Government was totally indifferent
and callous to their conditions. They
were left on the stations, dumped on the
stations. Where hardly 200 people
-could be accommodated, there were
about 2,000 people. The Sealdah
platform was filled with refugees al-
most to the point of suffocation. Now
people were also concentrated on the
Howrah station. The  Government
did not spend any money for them,
did no: provide for food for them and
whatever they were given was very

Appropriation (No. 3)

little. Asa result of that, som= of them
became  dostitutes under our very
eyes. They went into the streets of

Calcutta begging. We saw it with
oir own eyes, Sir. We made repre-
centations to the Government and to
those respoasible for rehabilitation and
relief of these people 5 but they turned
a deaf ear and did not pay any heed to
the vital needs of the people who died
in the Streets of Calcutta. I am
not just exaggerating these  things.
Photographs appeared in the Cogress
press which would prove how m~ay
people died as a result of starvotion
in the strcets of Calcutta. QOa the
one hand thcse things are happening
and on the other hand, we find that
certain funds are being distribuzed
amongst a certain section ~of people
who are connected with the Congrass
administration there. Now, Si:, the
whole process of administration, of this
fund has got to be thoroughly enq zired
into, because the funds are not distri-
buted in a manner in which they should
be disiributed. Even  today, S&ir,
according to their own estimate, about
2 lakh and 60 thousand people have
come to this side after the introduction
-of passport system. These people
are totally neglected. They are not

_given mwoney; they are not given food;
:they are not given shelter, they are left
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‘to the wolves and they have nothing to
fall back upon. Now, you can imagine,
Sir, what things like these can lead to.
I hope the hon. Minister here, when he
asks for these grants, will look into this
matter. After 21l, this money is meant
not for certain officers, nor for distri-
bution of patronage, but for the relief
and rehabilitation of the people who
have been uprooted—Dbecause of no fault
of theirs, but for the fault
of that side of the House—and are now
stranded in the streets of Calcutta,
streets of Bengal, begzing and dying.
They have been left without any means
whatsoever and are being degraded
everyday in very many places of our
State. I say this is a scandalous state
of affairs which has got to be put a stop
to. Let the Minister take the grants
for them. In fact, we want more
money for these things. The money
that has bzen sanctioned is very little. .
I say this thing, but at the same tims
we want to emphasise the fact that the
distribution of these funds, the ad-
mianistration of these funds should not
be left entirely in the hands of the de-
partment which does not command the
confidence of either the refugees or the
public at large. It has become a show
which is full of scandal and which has
got to be removed. If you want to
distribute these funds properly, then
what you need is the immediate satting
up of a popular rehabilitation com-
mittee consisting of the represeatatives ~
of the refugees and the public, which
shall commind the confidence of the
refugees and which can understand rhe
problems of refugees much better
than thesc commiitees which are there
only as a put-up show. Therefore,
Sir, I would stroagly demand the
recoasideration of the whole matter
of the administration of the refugees
in West Bengal.

About other things, I need not say
much. I would only say that it is not
just good that you come here and ask
for grants. You have to give an
account of yourself and of the monay
that we had granted last time. After
all in the other House certain things
have come to light through a person
whom you very much respect and whom
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{Shri B. Gupta.j
many Congress people respect. I have
in mind Shri Purushottamdas Tandon
when I say all these things. These
things should be an eye-opener to
everybody and should not leave
any ground for complacency. It is
time you realised that certain things
are very very wrong in the kingdom
of Denmark. Therefore, I would like
the hon. Minister here to go wholly
into this matter and see that the moneys
are administered well, that the moneys
are not squandered away for party
purposes or for meeting the require-
ments of bureaucratic officers. He
should see that the moneys that we
grant here are justifiably spent for
the purposes for which they are granted.
And it is necessary also to create a
machinery which would ensure the
proper distribution and administra-
tion of funds.

Sir, in view of the limited time at
our disposal, I need not bother the
hon. Minister who is a little touchy
about these matters and I only hope
that good sense will have by now
dawned upon him after his leader
of U. P. had spoken so eloquently
and so pungently and had given them
scme of home truth in one single
speech.

Shri C. G. K. REDDY : Sir, the
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hon. Minister, while initiating the
debate, said something about the
Appropriation Bill not giving any
indication of any change of policy.
I agree with him that the supplemen- \
tary grants should not or usually do
not show any change in policy. But '
I hope he will agree with me when |
I say that the supplementary grants
must carry some impress of the re- |
sults of the assurances given by his
chief in this House and in the other
House, when the General Budget
was under discussion. Sir, when the .
Budget is presented to us and the‘
Parliament passes it after the debate, \
when the Finance Minister gives cer- |
tain assurances, naturally we ex-
pect that during that year, he would |
try to implement those assurances. |
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And therefore, as a consequene, Wwe.
would expect the Supplementary De--
mands to show certain expenditure:

incurred because of those assurances-
having been put into effect.

Bill, 1952

Now, I do not want to list
all the assurances that the hon. Fin-
ance Minister gave, but I should like
to invite the attention of the Minister
for Revenue and Expenditure here
to only one matter which was agitating-
the people at that time and which
also was referred to in the President’s
Address to the Parliament and which
was also referred to by the hon.
Finance Minister at that time in May
at considerable length. Sir, 1 refer
to the matter of food subsidy. If”
the House will please recall, the
President’s Address, while referring to
the withdrawal of the food subsidy,
said that wherever distress was acute
or should become acute, the Govern-
ment would certainly rush to the
help of the people and try to mitigate
the difficulties of the people, but
we find, Sir, that according to this
Bill and according to the Demands
for Grants, Head No. 49 Food and
Agriculture, " there does not seem to
have been a single rupee spent or

proposed to be spent under this
Head. Therefore, in spite of the
assurances given by the

Finance Minister, there are only two
alternatives left, either that the people
did not experience any difficulty
whatever because of the withdrawal
of the food subsidy or that the Go-
vernment have been indifferent to
the difficulties that people may have
experienced. So far as I am con-
cerned, I am convinced that people
have gone through difficulties, have
suffered very very much, in many
places, due to the withdrawal of the
food subsidy. The people of India.
have a remarkable trait in them which
has stood them in good stead in spite
of the greatest difficulties that they
may have experienced in the past.
In so far as the food situation is con-
cerned, if there is no live agitation.
kept up, if there is no voicing of
their difficulties, it does not mean -
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that they are not going through diffi-
culties.

fore, Government ought not to have
come to the conclusion that because
of the withdrawal of the food subsidy,
people have not suffered, at least in
most cases. My charge

assurances given by the DPresident,
as a matter of policy of the Govern-

ment, in spite of the assurances given
by the hon. the Finance Minister in
both Houses of Parliament, the Gov-

ernment have not carried out this

assurance, in spite of the difficulties .
that have been experienced by the: ¢
i self brought to the notice of the

people.

There was another matter which |

was referred to by my hon. friend,
Mr. Kapoor, so far as external affairs

[ 20 DEC. 1952 ]

Even the greatest disaster can
be, after some time, tolerated. There- '

against the
‘Government is that, in spite of the
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either in the Demands or the Appro-
priation Bill.

Sir, having said this much, I should
like to close my remarks on the note
that my hon. friend, Mr. Bhupesh
Gupta, struck. Out of these funds
contained in the Appropriation Bill,
as my hon. friend, Mr. Saksena, would
put it, how much money has been
or is intended to be mis-appropriated ?
Sir, he referred to a speech that was
delivered the other day in the House
of the People by an hon. member
there who is also one of the leaders
of the Congress Party. He referred
to a specific instance which he him-

Government, where funds had been
misappropriated. I should have wel-
comed it very much if the hon. Minis-

' ter for Revenue and Expenditure had,

while moving this, referred at least
for two minutes to that matter and

are concerned, Demand No. 23. I|
will refer in this connection to a question '
that was answered on the floor of |
this House, Sir, last week, with re- |

ference to the opening of Missions. :
|

assured this House and the country
that such things would not happen
hereafter, even if he had rthought it
expedient not to take aany action in

w

Now, the specific Missions that have '
been opened which had resulted in

this extra expenditure or the special

foreign activities that we have under-

taken are not given here, but I should
like fo suggest to the Government,

as I had tried during that question, |
that there is an occasion for us under |
' ferred, whereby cheques had been

this Head to open Missions in
some countries, whereby our foreign
policy would be more fruitful.
be more specific, I would refer to the

country of Yugoslavia which, so far !

as our Foreign Minister is concerned,
seems to appear to him as quite an
unimportant country  because he
has found it important enough only
to have an Ambassador who has
other capacities, other duties, as well.
Not only that, there are other coun-

tries, other fields of foreign policy |
activities where we could have spent -
this money very fruitfully. So far as

I can see in these Demands, except
for Secretariat increases and other
charges, like, allowances,

am told, the Government is pursuing.

That policy does not find any impress |

60 CSD

To |

honoraria, .
etc., I do not find any projection of
a dynamic neutral policy which, I

this specific instance.

Sart MAHAVIR TYAGI : Which
instance does the hon. Mamber refer
to ?

Suri C. G. K. REDDY : To the
instance to which Mr. Tandon re-

drawn for like amounts and distri-
buted. .

Surl MAHAVIR TYAGI: My
hon. friend has evidently not read
statement which I made in the other
House which was also in the Press on
the next day, giving a full explanation
of the case.

Surt C. G. K. REDDY : I have
read it. But no proceedings were
taken. The House has a right to
know in what manner such likely
misappropriations will be checked by
the Governmant. There are such
cases happening probably every day
and there are huge amounts which
may be misappropriated from tims to
time in that way. It would have been
well if the hon. Minister had assured



Appropriation (No. 3)

[Shri C. G. K. Reddy.]

this House that he is devising a machi-
nery of audit and checking to see
that such things do not happen.
Otherwise, what the people would
conclude from these allegations and no
explanations of them, would be that
whatever we authorise the Government
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to draw is not being spent by the |

Government
but probably

for public
a very

purposes
big  part

of it is going in the way of dupli- |

cate cheques and unauthorised pay-
ments. Therefore, Sir, even at the

conclusion of this debate, I would |

invite the hon. Minister to give some
sort of assurance to this House and
through this House to the people
outside that Government is taking
effective steps to stop such likely
misappropriations.

Lasuy, I would like him to tell
the House why the assurances given
by the hon. the Finance Minister

have not been given effect to during |

this budget year.

Dr. RAGHUBIR SINH (Madhya |

Bharat) :

Sir, while rising to generaj]
support the Motion for passing “&-¢ Minister to these five Grants I

supplementary Demands, I particu-
larly want to bring to the attention
of the hon. Minister some special
Grants included in this Motion which
are actually not Supplementary Grants
but merely outstandings for past
years. I particularly want to bring
to his attention the following five
Grants. Undcr Domand No. 87 there
is a Dumand for a Grant of a sum
of money as additional provisicn
requircd for adjustment of the arrcar
claims on account of pay of a Deputy

Secretary to the late Agent General |
Hydcrabad. The cffice of the

at
Agent General of Hyderabad had
ceascd to exist, I think 3 years back
and this Giant has come to us now.
Sccondly, under the same Grant there
is a Demand for an additional pro-
vision required to clcar up outstanding
debits for leave salary of the estab-
lishment of the office of the Ad-
viser to Governor, Assam, relating to
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the year 1950-51. Then again there
is another Grant whichis asked for—
it is only for a paltry sum of Rs. 3,100
to clear up outstandings pertaining
' to the year 1950-51 on account of
! rent for accommodation for the re-
| cords of the office of the Adviser
Jto Governor, Assam. The fourth

is also under the same Demand. It
is a grant for additional provision
required for payment to be paid to
| the Madhya Pradesh Government on
v account of Crime Police employed
' by them on Railway lines passing
i through the areas of the former Indian
| States for the period 1st August
I 1949 to 31st March 1952, It has
~ been added here that the precise
| liability of the Central Government
. 'was not known at the time the budget
| for that year was finalised. In addi-
" tion to that, there is one more Grant
- under Demand No. 88. This is a
| balance of 37,000 on account of ad-
| justment of certain expenditure in-
curred by the Camp Commandant,
‘ Jammu, on the running of the Camp
in 1948. This came to light only
recently and could not therefore be
adjusted earlier.

While drawing the attention of the
would
! 1ike to submit that it would have been
\ much more correct that these Grants

should have been included in the main
Budget and not in the Supplcmentary
' Budget. As a matter of principle-
| in Supplcmentary Demands only those
| Grants should be included which
g arise out of special circumstances aris-

ing after the passing of the Main
Grant. As I pointed out these are
. against outstanding debits of more
. than 2 to 4 years before. It is not
| very correct. It is very necessary for
the Minister to see that such delays
in clearance of these outstandings
{ do not take place. In the last case
} mecntioned by me it has been said
that it was only recently discovered.
| T would very much wish that such
| cases as may still be there be
" discovered and cleared up soor;
| for it is these cases that create more
trouble and  difficulties for the
Government.
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With these remarks I support the
Motion and I hope the Minister

would see that in such cases the |

matter is expedited and disposed of
in the right way.

SHri B. RATH : Sir, I know the
limitations that are before us and so
I will try to be very brief. T start
with Demand No. 79 about the addi-
tional requirements for the relief and
rehabilitation of the fresh influx of
displeced persons from East Pakistan.
Of course West Bengal has to bcar
the brunt of the displaced persons
from East Pakistan and very few
refugees from East Pakistan are sent
to the neighbouring States of Bihar
and Orissa and also the other places.
It 1s not today that we are faced with
the problem of these displaced per-
sons but it is for the last few years
that it has been a problem as to how
to rehabilita‘e these displaced persons.
This has two aspects—one the ad-
ministrative  and the other actual
efforts that are made to rehabilitate
them. Wirth respect to the admi-
nistrative aspect all thst I can say
with my expetience of the persons in
charge of rehabilitaring the displaced
persons are very unhappy. It has
bcen the practice — perhaps it is the
policy, to give the maximum of trouble
to these displaced persons and why,
I can’t say. We have high officcrs
appeinted out of cadre from thosc
who camc away from Burma because

certain persons took a fancy to appoint !

them in the past, of course, and it be-
came the practice with tham to see
that they themsclves are rehabilitated
and not the pcrscns whom they are to
look after. Even in the main posts
in which they were appointed and the
auxiliary posts that werc giwn to
them, such as the Custodian of Evacuce

in charge of thosc minor posts, they
used to draw the same amount of
money that thcy were drawing pre-
viously. Of coursc I must admit
that it was becausc of the tremrndous
row that was madc in the local legis-
lature that such functionaries of this
Displaced Perso s Department were
at once displaccd. But during the

|
|
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money have been really wasted in
this Administrarive Department which
money could well have been spent
for the persons who needed rehabi-
litation

There are veryfew displaced persons
in Orissa but what has bren their
fate ? We find that mone - has been
drawn for the construction of houses
for these displaced persons but no
house has been constructed. House
at places have been constructed but
there is water leaking through the
roofs. Perhaps the persons thought
Orissa to be U. P. where mud plasters
above can be sufficient, but the roofs
are leaky from the very beginning
and the walls fall off even in the first
shower cftherains. Let our Ministcrs,
who are attempting to be very kind
and generous and are very serious
about the rehabilitation of the displaced
persons, takc note of it. Then to
thc Members of this House, those
who arc not accustomed to the climate
of Dclhi, I will put a question, to those
who were never accustomed to the
climate of Declhi either in summer
orin winfer to imagine how they feel
when they come to Delhi. Ceitainly,
they do not feel happy. They have
to take some time before they could
adjust themselves. Now, if these dis-
placed persons who come from the
deltaic regions of Bengal arc sent for
rehabilitaticn to the hilly regions of
Orissa and asked to live there, how
can they thrive ? What can they do
in thosc regions ? They cannot cul-
tivate the hills. The type of jute
that grows there is not the onc that
grows in our parts. They cannot

| have the trees grown in those areas

" which they are accustomed to in East

Pakistan. That will naturally take
some time. People who are accus-

_tomed to cultivation cannot become
Property etc., wken they wcere even |

over-night tradcsmen. ‘Thar will take
some time. But what has been
done is that in certain cases, they
have been advanced Rs. soo for sta“ting
a profession and for secing to it that
their family is maintzined. Sir, the
Members of the Parliament have been
given an allowancc at the rate of Rs.
40 per day. The amount that is given
to these displaced prrsons to main-

last 4 or 5 years huge amounts of | tain themsclvcs for their lives is only
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Rs. 500 and before they start any
business out of it, because the culti-
vator has to become over-night a
tradesman, a grecat smount of money
is lost. Very ncar the place where
I live, 1in Calcutta, there is a re-
habilitaticn centre. There, people can
do nothing c¢lse but open small shops
and sit there from morning  till
evening and try to sell things. But
I can assur¢ anybody and the hon.
Minister that if they sit there for
years and y.ars, nobody will pur~
chase from them, becausc they are
not the only p=rsons in the locality
who are sclling these articles.
There are various other persons.
Moreover. these displaced persons
have to purchase things trom some-
where and as such, they cannot com-
petc with the local shopkcepers and
they find it difficult to maintain them-
selves and their families.  So, if you
rcally want to rchabilitate them, you
must give a little more help. Or,
if it is the idea to reduce their number,
to reduce the population, there is
the method of the Five-Year Plan—
do not give them shelter, keep them
outside, let them die. That is the
other method and I believe that
method is being followed, because
although it is now four or five yecars
since persons have been scnt to differ-
ent places, they have not been reha-
bilitated and it is not known how long
it will take the Government to reha-
bilitate these persons who came from
1947 and 1948. It is very sad. Of
course, we find people coming at regu-
lar intcrvals needing rehabilitation.
It is not their fault that they are corn-
ing here. The condition has been
created. I do not throw any res-
ponsibility either on this Government
or on the other. But the conditions
have been created and tensions are
created to such an extent that people
come hrcre. They are welcomed at
the Railway Stations and they are
assured that they will have a very
good living if they comc to India.
With that hope they come to India
but they are cheated —I do not say
cheated by the Government, but I
say they are cheated by their fate.
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Let some serious steps be taken tO
rehabilitate them.  If some money
is to be spent, that has to be spent,
because the money that you now
spend is practically wasted. Do spend
it seriously and carefully and see
that every man who gets the money
is properly rehabilitated. Do not de-
sert him, do not leave him to his fate.
Fate has played enough tricks with
him. Give him some assurance that
his fate will be ultimately settled in
the soil on which he has arrived.

In this connection, I would say
that many an expenditure that we
are incurring under this Supplemen-
tary Grant could have been curtailed.
We could have curtailed thom if we
had the aptitude to serve the people.
We are asked to pay 4°-3 crores to
the Sugar Mill magnates because our
Government have entered into some
holy or unholy agreement with them
to compensate them. That is why
they pay the 4-3 crores. But ir is
not the mill-owners who pay it, but
the consumers will have to pay it
through a cess ultimately. There is
already another cess—the cloth cess
—coming, one pie per yard in the
name of rehabilitation of the hand-
loom weavers, We want the hand-
loom weavers of Madras to be re-
habilitated. But then the tax-payers
are already paying money. Their
people are being looked after. No
cess is necessary, because, ultimately
it is the pcople who have to pay. For
every service that is demanded, the
Government wants to go in for a
c2ss. I romind the Governmeat not
to look to the profits of the Sugar
magnates or to the profits of the fi:w
Textile magnates, but to look to the
interests of the people who need
rchabilitation and spend enough money
for their rehabilitation. Therc is a
demand for certain grants—dcmand
No. 118—additional grants and
necessary equipment during thc cur-
rent year or the unspent balance of
the loan from the International Bank
in connection with the land Recla-
mation Scheme. Sir, I would submit,
do not spend on tractors. Your are not
giving land to these displaced persons,
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but you can help them by  giving !
some land of their own so that they
may rchabilitaic themselves. Let tihe
Rehabilitation Miaistry and the Food
and Agricultural Ministry join haads
together. Please join hands together
not for purchase of tractors. ‘Inen,
you can settle som: poople.

AN Hon. MEMBER : I waat my
friends to join Anands.

Kuwaja INAIT ULLAH (Bihar) :
They have joincd hands alrcady with
others.

SHRI B. RATH : Wec do not want
the machinery. But what i1s  re-
quired is food, shelter, home, land ;
give the people thesc. That is all
what I have to submit and I submit
that these displaced persons’ problem
must be very successfully tackled.

Sarpar  BUDH SINGH
and Kasumir) :
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[For English transiation, see Appen-
dix ITI, annexure No. 100.]

12 NOON.

Surt MAHAVIR TYAGI
Sir,...

SHrl V., S. SARWATE (Madhya

Bharar) : Sir,
a few minutes.

MR. DEPUTY CHAIRMAN : No,
we have to finish all stages of the Bill
by 12-15.

SHrRI V.S. SARWATE : If you
could give me just five minutes.

Mr. DEPUTY CHAIRMAN
Order, order.

if you could allow me

Surt MAHAVIR TYAGI : Sir,
I :m glad my hon. friend Sardar Budh
Singh has made the position of Kashmir
very clear : und at the fag end of his
speech he also narrated how rich Kash-
mir is. We are aware that Kashmir
is rich in its natural beauties, but we
now learn from him that it is rich in

" minerals, and that there are so many

|

t
1

|

valuable minerzl deposits in Kashmir,
I am glad to hear that and I may also
zdd that our whole prestige is in the
deposits of Kashmir, and it is the duty
of all, to whatever party one may belong,
to be rather cautious in the martter of
Kashmir. We know Kashmir has
still to go to the polls to take the final
decision, though technicelly, virtually
and in practice, de facto, they have
joined the Union. But even then the
casc is still going on and parties are
still contesting—for instance Pakis-
tan—our claim. So long as this case
is not finally decided, I beseech the
House in the name of simple patriotism

| that in regard to Kashmir, our remarks

may be rather guarded. Various States
are borrowing from the Central Govern-
ment for dcvelopmental schemes
and so does Kashmir. After all,
Kashmir is a part of India and what-
ever be the result of the U.N.O.-case,
the fact remains that Kashmir has
acceded to India and is one of our

. States.
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Therefore, Kashmir always gets an

equal fr.atment with regardto ﬁn)gce, i

since the S:utes can draw from ' the
‘Centre  so can Kashmir.

to Kashmir is on the same
which loaas are given for the rehabili-
tation of refugees and displaced persons
.comiang from Pakistan in other States,
Punjab, Bengal, U.P., and other States.
These States borrow from the C:ncre
and so, when there is expenditure
incurred by Kashmir State on account
-of tiie rehabilitation of retugees who had
«come from Pakistan, naturally, Kashmir
has an equal claim tv borrow.

I do not think, Sir, there have been
many points which have been raised;
points have been raised just perhaps
to inform me ; perhaps, hon. Members
thought that I should take noie aand
redress, such grievances as the oac
just mentioned aboat the telephoae
girl who was suddenly dismissed. Sir,
it wus difficult for me to get prepared
cvery little  detail of the individual
«Cudes 0N such an occdsion as this, yoa
will therefore, pardon me, I shall nut
be in a positivn to discuss all such in-
3.20nCC3..00.00

SHRI B. GUPTA : Isthe hon. Minis-

‘ter prepared to hold a public eaquiry ! )
| not be any disturbance.

into this? Ir is a serious matrer ;
it is not merely 4 question of one tele-
phone girl ; 1 is a questiva of public
administration and public policy.

SHri MAHAVIR TYAGI : I «m
sorry, I am noc prepared t hold any
pubtic enquiry with regard tu the
treatment meted out to Guverameit
servants. On the one side, it is the
demund of the House and the nation
as a whole tauat the Goverament must
have a stiffer coatrol over its scrvices.
On the other if owing to the treatment
meted out any Government servant
feels that he is aggrieved, and a public
enquiry has to be instituted, then I am
afraid it would be very difficult to keep
our services in trim.

&~

SHRI B. GUPTA : I have a docu-
ment obtained from Government which
shows that there is a primu fucie case
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against Governmeat and it is for the
Goveram:at to rebut the presump-
tion.

Surr MAHAVIR TYAGI : It is
all right ; if my hon. friend has any
such documeats he thinkyWhicij deserve
no.ice, no public enquiry or judicial
caquiry is necoessary. It is enough
that h: has trust in the Governm:.at and
I say Government will take due noice
of the ver.city o of the streagth of the
document he has und he can pass that

oa to m2.  No public eaquiry can be
promised for such cases. [ will do the
nexdful.

Then, he made one more mention
about uaemployment on some retren-
chment effecced in the Telephone De-
partm:nc in  Calcutta. Well, Sir, it -
is just in accordance with the demand
of both the Houses, namely, when
thire is surplus number of service
m:n and no work for them, they must
be reireacned.  As Minister in chdrge
of Revenue and Expenditure, I owe
it to the Nation that—when I know
that they are surplus men with me.

SHRI B. GUPTA : My case is....
Let me clarify, Sir.

Mr. DEPUTY CHAIRMAN :
Ordoer, ordze. Mce.  Gupty, let tnere

SHrt MAHAVIR TYAGI : The
syscem of telephone was coaverted
from maaual o automdtic  system
and....

SHRI B. GUPI'A: It has not yet been
starced .

Suri MAHAVIR TYAGI : ......
naturally, some of the employees be-
came surplus and we cannot have boch
—go 0. iavesaag aad losiag simul-
tancously.

SHrr B. GUPTA :
your procection, the Chair’s
uon.

Mr. DEPUTY CHAIRMAN :
Order, order.

I would scek
proi:c-

SHRI B. GUPTA : It is not an in-
dividual case. I have got a letter...,
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Mr. DEPUTY CHAIRMAN : You
piss it oa to the hon. Muuster.
He will look futo it. I am not going
10 wilow any interruption.

SHrRI MAHAVIR TYAGI : My
hon. fiiind made that statement with-
out consuling mc and 1 am meking a
statement  without  his  consultition.
.But, then, what he said wes thet thae
wes retrenchment, 1 wm  expluinmg
that this retrenchment was really auc
because we just converted our manual
system of 1elephonges 10 cutometic and,
thercfore, ihe surplus hands have to be
retrenched and,......

PrincipaL DEVAPRASAD GHOSH

(West Bengal) @ As u matter ol fuct,...

Suri MAHAVIR TYAGI:.....
cither in Governmeni or in wny other
privale scctor, one should ga the
employed only when he is fully om-
ployed and 1s doing full labour.

. PriNcipAL DEVAPRASAD GHOSH:
As o mutter of fect, the replacema s by
the cuiometic  tewplone sysiemi his
1ot been done,

SHRI MAHAVIR TYAGI : I don’t
thu.K cny count1y’s ceonomy or finunce
will go well or cun really rasc the stun-
dara of living, it they are biused by the
sole notion or idea of giving cmploy-
ment whather they do work or they do
.not. Whut 1 suggest is, employment
must be given ; 1 1s for the socy to
sce thot cverybody gets the chance of
eaining but, at the same time no Gov-
ernment  or  privawg , enterprise or
project can be szl with 4 surplus
labour and it cannot gu on payinug; it
will be a losing concun altogitier, it
will b¢ ccomomic only when the least
number of machines and the  least
number of men are employed and 1f
there is surplus labour i1t can be
(Interruption)...... better employed
some other field.
1 will yretd.”

I feel, Sir,...... Yes,

SHRI B. GUPTA : My cusc is this:
First ot 4y, the automatic sysiem has
10r been sturted.

AN Hox. MEMBER : On a point
of...... .
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CHAIRMAN *

SHr1 B. GUPTA
coming to Lis he.p?
sary. He c¢un lvok

: Why arc you
It is not n.ces-
after himsclf.

Mr. DEPUTY CHAIRMAN :
Whet is it that you want?

SHRI B. GUPTA : I want him to g¥
tell me whether the automntic system.
has been started in practicc immedia-
tely. Sccoadly, I wiat to know, Sir,.
whether he can deny that the work
load on the telephone girls is  very
heavy todey and, that all these people
can be absurbed even if the telephone
syslum passes over to aufomatic sys-
tem.

Mr. DEPUTY CHAIRMAN : It
is not relcvant to the discussion of the
Bill. The hon. Minister can go on.

SHrRI MAHAVIR TYAGI : I have
just received information I scnt for.
It is said that the telephone messages.
are sometimes inteicepted. That was.
also a complaint levelled.

SHRI B. GUPTA : Why is the tcle=
phonc department used tfor this?

.SHRI MAHAVIR TYAGI 1
find that calls are never intercepted.
by the Posts and Telegraphs Depart-
ment ; but, thc State Government
have powers under the Indian Tele-
graph Act to order the interception of
TMESSBLES. ... ue

SHrR1 B. GUPTA : Similarly, you
will get under the beds of the people
in the name of law «nd order.

SHrRi MAHAVIR TYAGI :
in the inteiests of internal security.
I make bold to say.

SHrR1 B. GUPTA : Why on carth
was that provision made?

SHri MAHAVIR TYAGI : ......
thet Government are not prepared to
withdiaw that powecr.

(Intcrruption by Shri B. Gupta)

MR. DEPU TY CHAIRMAN :
Order, order.
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SHrR1 MAHAVIR TYAGI : Law
and order is the first concern. When ,’
there is information, whenecver there |
is anybody who is under suspicion,
naturally, we.......

\ nature of these cases ?

SHrRI B. GUPTA : Yes, you will
get under the beds of the people in the ’
name of law and order.

SR MAHAVIR TYAGI :...... |
intercept  the calls. There is no
interception of each and every call. |
Only if the officer concerned or the |
‘State Government is fully convinced |
that there gis a person who -
has been i ag in subversive acti-
vities that we  intercept and I do not
feel ashamed.

SHRI B. GUPTA : You will never
‘feel ashamed of such scond. lous
things.

(Interruption by Shri B. Rath.)

Mr. DEPUTY CHAIRMAN
QOrder, order. No  disturbance.

SHRI MAHAVIR TYAGI : We
-shall not allow the subversive activities
to go on aad society canno® be expected
‘to suffer in silence aind be conteat with
the redress that the court would \
provide to them.

i
|
i

Suri C. G. K. REDDY :
not the hon. Minister try to mitigate :
that statement by sayiag that Govern-
‘ment would us its discretion cven on
the basis of reports from over-z:alous
officers? The statement as it is not a
very hi.ppy one.

Surl MAHAVIR TYAGI : It is
not so, I am sorry, itis never so.
Police action is neither a happy one for
‘me. 1 do not want the Police to
trouble people. Pzople should go their
.own way peacefully ; that would
te the best condition, best srate of
affairs. But, then, the police cannot...

Mr. DEPUTY CHAIRMAN : The !
hon. Minister m:.y no: dilate.

Could |

* peid.

HRI MAHAVIR TYAGI : My ;
submission is that when persistent |
reports come, reports fter rcports[

[ 20 DEC. 1952 T
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that' a man is dealing with some sub-
versive activities, then, his telephone is
tapped.

SHrRI B. GUPTA : Whatis the
Will the hon.

Minister them before this

House ?

place

SHRI MAHAVIR TYAGI : About
the discharge of Mrs. Anima Mun-
She was discharged on the ground
that she had been actively associated
with subversive movements. It was
not a discharge on any other grounds,
These were the grounds and the
Department was convinced of the fact
that she was associated with subversive
movements.  No officer, no Govern-

| ment servant, to whatever Jdr-partment
i he or she b longs, if found indulging

in subversive activities, hz or she shall
be }mmediaﬁi dismissed. That is the
policy of the Government.

Surr B. GUPTA : Sir, I havs got
from the¢ Communications

SHrRi MAHAVIR TYAGI : They
will be discharged ia #cerrdance with
the rules framed by th: Munistry of
Home Affuirs. Her case was represen-
ted by some M. Ps., includiag Mr.
Bhupesh Gupta, 1f there is  any
further things to say or aay other

I grounds ©a which the cise deserves a

revision, well, T can assure my friend
th:it that will be judged on its merits and
the crse may be revised. If there is......

SHr1 B. GUPTA : My submission,
Sir, before......

Mr. DEPUTY CHAIRMAN :1I
am not going to allow it. You may
pcss on that Ictter to the Minister.

SHRI B. GUPTA: He makes a mess
of the whole thing.

SHrr MAHAVIR TYAGI : Well,

} Sir, my friend, Mr. Bhanj D<o raised

an objectioa that we should have pro-
vided for loans which will not be re-
It is very difficult, Sir, to
provide for irrecoverable loans. No
provision can really be mad: for loss
because we cannot envisage what will
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[Shri Mahavir Tyagi MR. DEPUTY CHAIRMAN : Now

. a3 fause
be the loss. If there is any loss, I | %© 'C(;)m;i\m otfh © thcé uslfin'by E[ile:e
think we czn meet a part of the loss at considers m(ndmcnts to this Bill
least, by the amount of compensation | aT¢ 10 {mnamen '

which shall be due to these refugees. ) il
Clauses 2,3 and 1, the Schedule,

e o e B e fuu 1g | the Title ind the Enceting Foumula

them who have left their property in | “or¢ added to the Bill.

Pakistan. But as far as possible, we SHRI MAHAVIR TYAGI : Sir,

shall try to recover and realise to the I move :

maximum and adjust the balance if any :

against the compensation money which | That the Bill be returned.

has to be paid to the displaced persons. )
Even, then, if there is a loss, naturally Mr. DEP UTY CHAIRMAN :
Motion moved : \
»

we shall come forward before Parlia-

ment with the request that the loss .

may be Vg;ittfn off. Ol\f course, it IS | That the Bill be retu rned.

not possible for us to keep an actua ]
marglzn now, for that would a&ount to Surr B. GUPTA : Sir, I thought
telling the refugee friends thet’so much I would not spczk at the third reeding
margin is there for the non-peyment of | of this Bill ; but the wey in which the
loins end everykody would then clrim | hon. Minister spoke compcls any de-
thet he cannot 1epay the loan. That | ccnt min to sy a few  words. I
will not te = heslthy policy. thought thet the Minister, after hoar-
ing thc criticisms medc here would
have bcen sensible enough to admit
his mistakes. But, I was completely
surprised at the m: nncr in which he
! sajd cer.ain things. He hes admittcd that
| lelgphone conversations arc intcrcepted
. and added that all this is done in the
alnigsﬁlﬁﬁﬁllggVIR TYAGI : I have ‘ name  of security of thc State, in the
' | name of law and order. I think it is
SHrRI C. G. K. REDDY : Sir, you | 21 unimeginable sfhame, that the
cen extend the time a little so thar | Government of the country should have
the hon. Minister m:y complete his taken recourse to such §chcmes that.
reply. It is in your discretion to the telcphone conversations of the
extend thetime. Hc hes to cover meny | C1HZCDS of this country should be
other importznt points. tappcd because of political reasons.
Hc says subvcrsive activities are being
Surt B. GUPTA : Morc gems | Checked in that wuy. T would like
to i1l fiom his lips. to know how on eerth you can -be-
N lieve that pcople who arc engeged in.
MR. DEPUTY CHAIRMAN - sulbvt}elrsi\_/c ectivities would ip.gulge li1n
c : 2 telephonic conversations, wit the
Heve you finished full knowlcdge that thc hon. Minis—
Suri MAHAVIR TYAGI : Yes. | ters arc therc to tap their talks. If we
go on at this rate wc would soon find
Mr. DEPUTY CHAIRMAN: The ] somc of the Parliamenta y Sccretaries,

Mgr. DEPUTY CHAIRMAN : 1
m:y 1cmind the hor.  Mirdster thet
we heve to finish <J1 strges of the Bill
by 12-15 P.M.

question I8 : ¢nd Dcputy Ministers gerting under

the beds of crtizens in trying to check

That the Bill to authorise payment and | subvcrsive activities. This is a shame
appropriation of certain further sums from | and a scandal ¢gainst which I want t
and out of the Consolidated Fund of India for | raise my voice & Are we livin an thO

the service of the financial year 1952-53, as : g 1 the

passed by the House of the People, be taken | days of Mohammed Tuglekh or are
into consideration. { we in the twentieth century, that

public funds should be so misused for

sctisfying the most egregious feelings

The motion wes adopted.
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and urges of the party in power ?
Sir, I know the funds being sanctioned
here will be wasted by these people
because they have never known how
to administer funds in the interest
of the people. The hon. Minister
made a statement in answer to my
enquiry that the telephone girl was
dismissed from service because of her
subversive  activitics. But here, I
have got a letter from no less a person
than the hon. the Minister for Com-
munications himself—Shri  Jagjivan
Ram, which says she was discharged
becausc by mistake, she was taken
t0 be a permanent cmployce. So
thoy are not only indulging in  book-
kecping, bu talso tilking in double voice.
That is the tragedy of the situation.

i do not know what will happen
to them. I should have thought that
afier the brushing they received from
Shri Tandon they would wake up to
realities, that they would wake up
to the dengers, th' t they would realise
their respoasibilitics.  Instrad we find
them coming fresh from that House to
tell us all sorts of things and to dis-
miss all the allegations that we have
made here, with a sense of utter irres-
ponsibility. That is not the way for a
Finance Minisrer to adopt. That is
not the way to deal with public funds.
That is not the way to administer
public finances. It is a shame. These
are not the days of Aurangzeb, for

them to behave in that maaner.  (Inzer-
ruptions.)
THE MINISTER ror WORKS,

HOUSING anD SUPPLY (SaARDAR
SwaARAN SINGH) : On a point of
order, Sir.

Sgrr B. GUPTA : The adminis-
tration iy being run in such a way
that it is me usc granting them this
money .

Mr. DEPUTY CHAIRMAN :
Order, order. The hon. Member will
resume his seat. A point of order
has been raised.

Suri B. GUPTA : Let him raise
it. ,.He comes here only for raising
points of order.

[ 20 DEC. 1952 ]
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Saepar  SWARAN SINGH:Sir,
I have every sympahy for the
manner in which my hon. friend has
spoken.

Hon. MEMBERS
point of order ?

SarRDAR SWARAN SINGH : But,
Sir, now we are at the third reading
staz?, and what he says is outside the
scopc of the third reading of the
Bill.

Wit is the

Suri P. SUNDARAYYA It
is not outside the scopc of the third
reading. My hon. friend Mr.
Bhupesh Gupta was opposing the

supplement.iry demands.

Mr. DEPUTY CHAIRMAN: The
hon. Member may proceed. He
should wind up now. No repeti-
tion.

Surl B. GUPTA : I will not re-
peat. I have also beforc me the
points of disorder there, and therefore
I will tell them that this money that
you are taking is going to bec wasted,
thar it is going to be spent for partisan
purposes, that it is going to be spent for
purposes which are not in the inferests
of the people, that it is going to be spent
for such treacherous and sham:ful
purposes as the tapping of tclephones,
and therefore the whole Bill should be
rejecied.

Mr. DEPUTY CHAIRMAN :
Order, order. The hoa. Member
should withdraw the words * rreacher-
ous and shameful . They ore un-
parliamentary.

SHRI B. GUPTA They are par-
hamen*ary. Mr. Churchill whom
thcy cmulare uses this tcrminology.
But if they do not like it, I will not
use it. I will say : for unjust, improper,.
colorable purposes you are going to

‘us : thesc funds and therefore I think.

that the House, after having heard the
Minister, should vote against this Bill
and record its protest against those
people who want to deal with our
public finances as if they are little
cditions of Aurangzeb.
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SuRl MAHAVIR TYAGI : Sir, | Mr. DEPUTY CHAIRMAN: The
there is nothing in what my hon. | question is : .

friend, Shri Bhupesh Gupta has said )
that cells for a reply. 1 am sorry that | That the Bill be returned.
I cannot really go to the level of lan- ;
guage which my hon. friend can afford The motion was adopted.
to go. (Interruption.) But 1 may
say that the words which he has used Mr. DEPUTY CHAIRMAN: The
are fomiliar and by now the country | Bill will be rerurned.

has become accus:omed to these tones
which will not break any bones. We take up the next Bill—the De-
The country understands well the | limitation Commission Bill.

manner in which my hon. friend and
those people whom he represents are Surt P. SUNDARAYYA : We
really tackling political problems. © want 1o know how much timz is going
to be taken over this Bill. When are
we going to finish this Bill ?

SHRI P. SUNDARAYYA : Andalso

how the Government bch ves. Mr. DEPUTY CHAIRMAN :
There are three- more Bills on the
I agenda : the Delimitation Com-

SRl MAHAVIR TYAGI : Yes, | mission Bill, the Cantonm~nts (Amend-
everybody sces it according to one’s | ment) Bill, and the Hindu Mar-
own behaviour. But I muy glve the | riage and Divorce Bill. They will be
assurance that we arc not going to | taken up. :
allow any subversive activities. If
people had enough liberty till now for SHRi P. SUNDARAYYA : Does
that, no more henccforth. (Inrerrup- | the Government hope to finish all
tions.) They are worried about thut. ' these Bills today ?

" . P { : If
As regards wastcful expenditure and théw RHIO)ESICIJ;;I‘Y;VHSIE‘{TAI&?CA?; 0

;‘ﬁr}(‘u}:élon, I maty .111for1113 the Hm'l:se objection to sitting o Monday also,
: o~ S oK 7 v .

overnment 15 WXIAE - PIretv | gy these three Bills will have 1o be
good cuare to see thet os far as possible | goiped If they are not finished

no case of coritupiion goes unappre- o he -
hended. I would iustblike to give . E(ﬁay, they will be finished on Mon-
| g .

some figures. There is a Speciali

Policc Establishment here who have ! SHri RAJAGOPAL NAIDU :

registcred 492 cases against cor :
~0ﬁ%cers n 4?950 274 gmnlgsiur;lfé Could not the Can'onmeats Bill be
) ’ ’ put off till the next session ?

178 in }11952, Out of the cuases repor-
ted to them, prosecutions were launched .

: > B . MRr. DEPUTY CHAIRMAN : It
1N 276 cases in 1950, 242 in 1951 and | . N RN
32 this year. The figutes for this year is for the Government to decida.

are not up to date--these sre only up SHrI-H. N. KUNZRU (Uttar Pra-
to September last. So, there is an | desh) : Arc we going to discuss the

gstablishment which is looking into | Delimitation Bill ?
these imatters. *

Mr. DEPUTY CHAIRMAN: “’esp
There are other points reised which ~\ that is being taken up.
are rether important, but I am sorry |
my reply wes side-tracked by the en- | Suri H. N. KUNZRU : I'hat Bill
thusiasm of my hon. friend. I was ' way placed on the agenda only this
swept away by the flood of his speech | morning. 1 got the agenda this
| morning. It istrue that the copies of
I hope, Sir, that the Bill will be | Select Committee’s report were cir-

returned. I culated earlier, but we should have
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been informed much earhier that a | citing opinion thereon by the 14th February
matter of this importance would come | 1953

up today. I do no think that it is fair As a matter of fact I do not propose
to the House that the matter should | to take up much time in making my
be considered at such a short notice. | motion. This is a motion for circula-

. tion of the Bill. The only amendments

D Slilgirtaf'. n SCUNII?I ARAY%?I ca Tlge I find are regarding the date by which
tale< n 10 n A(/)Igl dISSIOEI dl th rcllan? the opinions will have to be submitted.
tonfne*ﬁg'%i‘ll rcli at% Il-I de Mar- I can say at once, to prevent unnecessary
riage ; 4 Div ?2 B'lf ca mbe taken discussion and waste of time-—we are
u g‘ro d‘;‘ vorce B n very much pressed for time here—that
L ¥ I shall accept the later date suggested.

. Two dates have been suggested—the

- hangrio lggggo?{ gvlgégsﬁfﬁf thi rzliddle of February and the end of
consdertion s of the Delmiion | FEriery, Well Dl acoptsheend
Commlslilion dlzlu rodgy,hand 11tv1ma};) 89 | ment will ‘meet about fhe middle of
on to Monday, and hon. Members ; .
can send in amendments till this %ebguarssﬁarrﬁglesigggrtl; If&g’f:ry IS;tIﬁ
glt(irr?oﬁg ' OnTltxdconzgg;ndments can be February, 28th February be substituted

SHRI B. C. GHOSE : How can the SHrl V. S. SARWATE (Madhya
consideration stage be  started ? | Bharat) : 1 have submitted earlier an
amendtnent suggesting the 1st of March.
Mr. DEPUTY CHAIRMAN : We
will take up some other Bill now. Surt C C. BISWAS : Either will
do. There is practically no difference
SHRI B. C. GHOSE : After the dis- | between the 28th February and the
cussion on the Hindu Marriage and | 1st March. I accept the amendment
Divorce Bill is finished, the hon. Mi- | suggesting the 1st of March.

nister may move for consideration of M :
A o X R. DEPUTY CHAIRMAN:
the Delimitstion Commission Bill. That is amendment No. 2, by Mr

MR. DEPUTY CHAIRMAN : | Sarwate. That is accepted.

Vexy well. The hon. Minister may SHRI C. C. BISWAS : All that is

rlg(l)lv e the Hindu Marriage and Divorce necessary for me to state now—I shall
ill.

be very brief—is that this is only the

first instalment of the Hindu Code Bill
TeE MINISTER ror LAW AND | ; i
MINORITY AFFAIRS (SHRI C. C. ‘ to which reference was made by the

Brswas) : What About the Canton- Eg‘:f:i‘fg;ség 0?115213%?12;%. Address to
ments Bill ?

Mr. DEPUTY CHAIRMAN : It I'need not gointo the history of the
is for the Government to decide ~ which | Hindu Code Bill. T presume the hon.
Bill to take up. Members are aware of the various

C stages through which the Hindu Code

Bill had passzad without however
THE HINDU MARRIAGE AND | any definite result having been
DIVORCE BILL, 1952 achieved. The Provisional Parliament

- took up consideration of the Bill as

. (Suri | revorted by the Select  Committee.

C T(I:{ EBIIXI;;\SI)I ST;: I‘;u};(ﬁoiﬁ t\;i I—ismdtll Then, in view of very consi Ei}erable con-

AN ¥ Y . | troversy being raised, overnment

Marriage and Divorce Bill. Sir, I move : themselves agreed to move certain

amendments. Well, Sir, the discussion
relaing 6" mariags and " divores among | took place, continued after that, but
Hlindus be circulated tor the purposs of eli- ; then did not proceed bzeyond three

6¢ CSD
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